
NHRC tells CMO to form health team for jail inmates 

https://www.tribuneindia.com/news/himachal/nhrc-tells-cmo-to-form-health-team-for-jail-
inmates-602063 

Special Monitor Balkrishan Goel of the National Human Rights Commission has 
directed the Chief Medical Officer here to constitute a health team, which should visit 
the jail located at the outskirts of the town. He said the regular visit of the health team 
would help in averting suicide attempts and addressing health issues of jail inmates. 

Goel is here on two-day visit and would visit various organisations in the district, 
including hospitals and Dr Radhakrishanan Government Medical College tomorrow. Dr 
RK Agnihotri, Chief Medical Officer, said Goel was also appraised of problems of senior 
citizens and specially abled people. He said Goel also sought report on the protection of 
rights of mothers and children and he directed to execute the provisions of Article 21 of 
the Constitution in later and spirit. 
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HC enhances relief to kin of accident victim 

https://timesofindia.indiatimes.com/city/madurai/madras-high-court-enhances-
compensation-for-accident-victims-family-to-93-lakhs/articleshow/108599919.cms 

Madurai: Madras high court has enhanced the compensation from 6.5 lakh to 9.3 lakh to 
the family members of a man who was killed in an accident in 2010. 

Chinnadurai, a driver was going in his two wheeler on Feb 21, 2010. When he was 
neared Gangaikondan, a government bus which came in the opposite direction collided 
with his two-wheeler. Chinnadurai sustained injuries and was admitted to the Tirunelveli 
Medical College Hospital where he died. 

His family members had filed a petition before the Tirunelveli motor accident claims 
tribunal seeking compensation. In 2012, the tribunal had directed the transport 
corporation to pay a compensation of 6.5 lakh. Challenging the order, the family 
members preferred the present civil miscellaneous appeal in 2013 seeking 
enhancement of compensation. 

The counsel for the family members submitted that the deceased was only 32 years at 
the time of accident and was earning 13,000 per month. However, the tribunal had only 
taken a sum of 4,500 as monthly income of the deceased. 

Justice P Dhanabal observed that no contra evidence has been adduced by the 
transport corporation in respect of occupation of the deceased. Taking into account the 
nature of work of the deceased, this court has taken a sum of 6,000 as monthly income 
including the future prospects. Hence, the judge enhanced the compensation and 
directed the corporation to pay the same. 

We also published the following articles recently 

NHRC awards Rs 4 lakh compensation to kin of boy died after school gate falls on 
himNHRC recommends Odisha govt to pay Rs 4 lakh compensation to deceased boy's 
kin after an iron gate incident. Negligence in ensuring gate safety led to the tragedy, 
with the school held vicariously liable for the compensation.108595253 

How intuition enhances the Tarot experienceTarot and intuition intertwine, with intuition 
guiding personalized interpretations for seekers. The cards serve as a canvas, while 
intuition breathes life into readings, offering validation, empathy, and transformative 
insights.108456307 

Feng Shui: Great Ideas for enhancing wealthFeng Shui techniques like toads, ships, 
plants attract wealth and prosperity. Treasure pots and personal wealth vases filled with 
precious items enhance luck. Display strategically for optimal results.108558674 
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NHRC notice to Telangana govt over lack of girls toilets at school 

https://www.siasat.com/nhrc-notice-to-telangana-govt-over-lack-of-girls-toilets-at-school-
2994722/ 

The facility of toilets in the schools for the students, especially for the girl students, is 
one of the basic amenities to be ensured and provided by the management. 

New Delhi: The National Human Rights Commission has issued a notice to the 
Telangana government over a report alleging hardships to girl students due to the lack 
of toilets at a high school in Nalgonda districtIn a statement issued on Monday, the 
NHRC has observed that the contents of the news report, if true, amount to a serious 
violation of the human rights of the girl students. 

The NHRC said it has “taken suo motu cognisance of a media report that the girl 
students are facing hardships due to the lack of toilet facilities in the Devarakonda Zila 
Parishad High School for Girls in Nalgonda district”. 

“Reportedly, girl students started using the urinals at Sulabh complexes but they had to 
discontinue using them when asked to pay money. After this, the girls started using free 
toilets at Devarakonda Bus Stop. However, the management stopped them from using 
the toilets and they were sent back,” it said. 

The facility of toilets in the schools for the students, especially for the girl students, is 
one of the basic amenities to be ensured and provided by the management. 

“Forcing the girl students to use the public toilets outside the schools at Sulabh 
complexes and the ones available at the bus stops, raises many issues of grave 
recklessness about the safety and security of the female students,” the statement said. 

Accordingly, the Commission has issued notice to the chief secretary of the government 
of Telangana, seeking a detailed report in four weeks. The report should include the 
steps taken or proposed to be taken so that such incidents do not recur, it said. 
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6 Decades On: Ex-Army Jawan From Odisha Taken As PoW 
Languishes In Pak Prison As Hope Fades 

https://www.etvbharat.com/en/!bharat/6-decades-on-odia-indian-army-jawan-anand-
patri-still-in-pak-prison-enn24031802184 

Bhadrak: It has been almost 60 years that Odia jawan of Indian Army, Anand Patri is 
being languishing in a prison in Pakistan. He was detained as a war prisoner in Kot-
Lakpat Central Jail in Lahore after the 1965 India-Pakistan war. 

Despite repeated efforts of his family members, Anand could not be release till now. 
The process for his release has been initiated again. The National Human Rights 
Commission (NHRC) has directed the secretary of the Union Home Ministry to take 
appropriate steps in this regard. Also, Anand's family has been directed to take the help 
of national human rights activist and Supreme Court lawyer Radhakant Tripathi if 
needed. 

Born in 1928, Anand's native house is in Kalyani village under Dhamnagar police station 
of Odisha's Bhadrak district. He was recruited in Indian Army through Indian Army 
Recruitment Centre Gokhale Road in Kolkata. Later, he was appointed as a jawan in 
the 31 Bengal Engineering Regiment of the Indian Army. He was part of the wars 
against China and Pakistan in 1962 and 1965 

On February 7, 2003, Anand's photograph was published in the newspaper by the 
Home Department stating that he was in Pakistan jail. But the High Commissioner of 
India in Islamabad said his name was "Naseem Gopal". As Nasim (Anand) lost his 
mental stability, more information could not be gathered about him. 

Seeing the photograph, the villagers and Anand's son Vidyadhar Patri, who is a priest 
and lives in Kolkata, recognised him. Vidyadhar went to the office of "Diganta", a social 
welfare organisation in Kolkata and informed Utpal Roy, a member of the West Bengal 
State Consumer Protection Council and General Editor of the International Human 
Rights Council. Following which, on February 5, 2004, Utpal sent a request letter to the 
secretary and director of the Odisha State Soldiers Board and the deputy secretary of 
the Odisha Home Department for the release of Anand Patri . 

Vidyadhar and Utpal met the then foreign minister Pranab Mukherjee and foreign 
secretary Shivshankar Menon. They also met Odisha Chief Minister Naveen Patnaik 
and many dignitaries and informed about this. They also informed the then Foreign 
Minister of Pakistan, Anwar Burney, when he had come to Chandigarh in Punjab on an 
official visit. Later, Vidyadhar met Pakistan's Special Envoy Hamid Ansari Parani and 
requested for his father's extradition as per the prisoner of war policy and was promised 
that Anand will be handed over at the Wagah border. 
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On November 12, 2006, Odisha CM sent a request letter to Pranab Mukherjee to 
facilitate Anand's release from Pakistan jail. On December 20, 2006, the then Joint 
Secretary (Pakistan Division) of the Ministry of External Affairs and the CM informed 
Utpal Roy to go to the Wagah border to fetch him. 

Following which, Utpal Roy went to the Wagah border with Vidyadhar. Although the 
Pakistani government had released many Indian prisoners or war, Anand Patri was not 
among them. The Pakistani government wanted to release Anand as an Indian citizen 
prisoner but not as a prisoner of war. This is because, according to the Geneva Act, no 
country is allowed to detain any "prisoner of war" for more than 12 years. The Indian 
High Commissioner in Islamabad did not accept Anand Patri as a prisoner of war. Since 
that day, Anand Patri has not been released from Pakistan Jail . 

However, as Anand has suffered untold torture, mental pain and suffering in Pakistan 
jail since 1965, there is a general demand to release him as a "prisoner of war" as soon 
as possible. Administrative officers of the state government and OSS K. Ravi Kumar, 
Under Secretary through a letter dated August 3, 2023 requested the Joint Secretary, 
Department of Defence, Government of India, Praktan Sevadhadi to provide details 
regarding Anand and take necessary action. 

National human rights activist and lawyer Radhakant Tripathi filed a case in the NHRC 
in 2020 and the commission ordered the External Affairs Department on January 20, 
2021 to take action within eight weeks. However, due to no progress in the case, 
Tripathi filed another case in NHRC in 2023 and the commission in its judgment issued 
the above order to the secretary of the Ministry of Home Affairs. 

The NHRC heard the case on March 8, 2024 and instructed the Secretary, Union Home 
Ministry, to inform about the steps taken in this regard by April 15, 2024. Anand's family 
members hope that following the order, he would return home. Vidyadhar, who was 
seven years old when his father left for the war is hoping to finally see his father. 
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NHRC awards Rs 4 lakh compensation to kin of boy died after school 
gate falls on him 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-awards-rs-4-lakh-
compensation-to-kin-of-boy-died-after-school-gate-falls-on-
him/articleshow/108595253.cms 

BHUBANESWAR: The National Human Rights Commission (NHRC) has recommended 
Odisha govt to pay Rs 4 lakh as compensation to next of kin of a deceased 7-year-old 
boy from Cuttack district who died on April 7 last year after an iron gate of school 
boundary wall fell on him. 
The Commission passed this order on March 14 after hearing a petition filed by human 
rights activist Dillip Kumar Das. The petitioner said the incident happened while the 
deceased was playing inside the Ankola Nodal Upper Primary School under Athagarh 
block in Cuttack district. He wanted action against the people for the negligence and 
award of compensation to the next of kin of the boy. 

The Commission took cognizance of the case and issued notices to different govt 
authorities during the course of hearing. On July 3 last year, Cuttack SP in his report 
mentioned that the boy along with other children was playing near the school gate. They 
pushed and pulled the gate as part of their entertainment. Suddenly, the right-side iron 
gate collapsed and fell on them. 

 
The report said the iron gate weighing about 1.5 quintals fell on the deceased. He 
sustained injury on his head and other parts of body and died during treatment. In the 
post-mortem report, the doctor opined that the death of the deceased was due to failure 
of cardio respiratory system and massive loss of blood and hematoma injury. 

 
 
The Commission concluded that the child had died due to negligence of the school 
administration. “The state is vicariously liable for the same, for which due compensation 
should be provided to the next of kin of the deceased victim,” read the order. 

 
On November 7 last year, the Commission had issued a show cause notice to Odisha 
govt as to why the Commission should not recommend payment of Rs 4 lakh as 
compensation to the victim’s kin. No reply to the show cause was received from the 
office of the Odisha chief secretary despite the issue of reminder on January 16, said 
the order. 
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“Hence, the show cause notice of the Commission is confirmed and recommends 
payment of interim compensation of Rs 4 lakh to the next of kin of the deceased. Chief 
secretary of Odisha is directed to ensure disbursement of compensation amount in a 
period of four weeks and forward the compliance report along with proof of payment to 
the Commission accordingly,” read the order. 
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Boy s death case: NHRC asks govt to pay ₹4L relief to kin 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-recommends-rs-4-lakh-
compensation-for-family-of-boy-killed-by-school-gate/articleshow/108600089.cms 

Bhubaneswar: The National Human Rights Commission (NHRC) has asked the state 
govt to pay Rs 4 lakh as compensation to the next of kin of a seven-year-old boy from 
Cuttack district who died on April 7 last year after an iron gate of a school boundary wall 
fell on him. 

The commission passed the order on March 14 after hearing a petition filed by human 
rights activist Dillip Kumar Das. 

The petitioner said the incident took place when the deceased was playing inside the 
Ankola Nodal Upper Primary School under Athagarh block in Cuttack district. 

He wanted action taken against the people responsible for the negligence and 
demanded compensation for the next of kin of the boy. 

The commission took cognizance of the case and issued notices to various government 
authorities during the course of hearing. On July 3 last year, the Cuttack SP in his report 
mentioned that the boy, along with other children, was playing near the school gate. 

They pushed and pulled the gate and suddenly, the iron gate on the right side collapsed 
and fell on them. 

The report said the iron gate, weighing about 150kg, fell on the boy. He sustained 
injuries on his head and other parts of body and died during treatment. 

We also published the following articles recently 

NHRC awards Rs 4 lakh compensation to kin of boy died after school gate falls on 
himNHRC recommends Odisha pay Rs 4 lakh to deceased boy's family after iron gate 
incident at Cuttack school. SP report details negligence. Payment ordered with show 
cause notice unaddressed.108595253 

GATE Results 2024: Check Last Year's Toppers List and Cutoff Marks HereIndian 
Institute of Sciences (IISc), Bangalore released GATE Results 2024 on March 16. 
Candidates can find the results at gate2024.iisc.ac.in. The announcement includes the 
master question paper and final answer keys for all papers.108545331 
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GATE 2024 Result declared at gate2024.iisc.ac.in, direct link to downloadIndian 
Institute of Science (IISc) Bengaluru declared the GATE 2024 Result. Candidates can 
check the toppers list, cut off marks, and download results. Negative marking impacts 
master's program admissions. PSUs consider GATE scores for job 
applications.108543169 
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ˋूल मŐ शौचालय की कमी से छाũाओ ंको होने वाली ‘किठनाइयो’ं पर एनएचआरसी 
का तेलंगाना सरकार को नोिटस 
https://www.ibc24.in/country/nhrc-issues-notice-to-telangana-govt-over-hardships-
faced-by-girl-students-due-to-lack-of-toilets-in-school-2422964.html 

नयी िदʟी, 18 माचŊ (भाषा) रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने नलगोडंा िजले के एक हाई 

ˋूल मŐ शौचालय की कमी के कारण छाũाओ ंको किठनाइयो ंका आरोप लगाने वाली एक įरपोटŊ पर 

तेलंगाना सरकार को नोिटस जारी िकया है। 

सोमवार को जारी एक बयान मŐ, एनएचआरसी ने कहा है िक यिद खबर सच है, तो यह छाũाओ ंके 

मानवािधकारो ंका गंभीर उʟंघन है। 

एनएचआरसी ने कहा िक उसने “एक मीिडया įरपोटŊ का ˢत: संǒान िलया है िक नलगोडंा िजले के 

देवरकोडंा िजला पįरषद बािलका उǄ िवȨालय मŐ शौचालय सुिवधाओ ंकी कमी के कारण छाũाओ ंको 
किठनाइयो ंका सामना करना पड़ रहा है”। 

उसने कहा, “किथत तौर पर, छाũाओ ंने सुलभ पįरसरो ंमŐ शौचालय का उपयोग करना शुŝ कर िदया था 
लेिकन पैसे देने के िलए कहने पर उɎŐ इसका उपयोग बंद करना पड़ा। इसके बाद लड़िकयो ंने देवरकोडंा 
बस ːॉप पर मुɞ शौचालय का इˑेमाल करना शुŝ कर िदया। Ůबंधन ने हालांिक उɎŐ शौचालय का 
उपयोग करने से रोक िदया और उɎŐ वापस भेज िदया गया।” 

बयान मŐ कहा गया िक आयोग ने तेलंगाना सरकार के मुƥ सिचव को नोिटस जारी कर चार सɑाह मŐ 
िवˑृत įरपोटŊ मांगी है। įरपोटŊ मŐ उठाए गए या उठाए जाने वाले Ůˑािवत कदमो ंको शािमल िकया जाना 
चािहए तािक ऐसी घटनाओ ंकी पुनरावृिȅ न हो। 
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Watch : 59 साल से पािकˑान की जेल मŐ बंद है ओिडशा का सानंद, पįरवार अब भी 
कर रहा इंतजार 

https://www.etvbharat.com/hi/!bharat/odisha-indian-army-jawan-anand-patri-still-in-
pakistan-prison-since-1965-hin24031804084 

Indian Soldier in Pakistan Jail: साल 1965 के युȠ मŐ लापता Šए आनंद पाũी के लाहौर जेल मŐ बंद होने 

की जानकारी िमली थी. एनएचआरसी (NHRC) ने एमएचए (MHA) और एमईए (MEA) को 15 अŮैल तक 

आनंद पाũी पर कारŊवाई įरपोटŊ सौपंने का आदेश िदया है. 

भūक (ओिडशा) : ओिडशा के सैिनक आनंद पाũी को पािकˑान की जेल मŐ बंद Šए लगभग 60 साल हो 
गए हœ. वह 1965 मŐ भारत-पािकˑान युȠ मŐ शािमल थे, तब से वह पािकˑान की लाहौर जेल मŐ युȠबंदी के 

ŝप मŐ बंद हœ. इस बीच 6 दशक बीत गए. पįरवार वालो ंने आनंद को बचाने की पूरी कोिशश की, उनकी 
įरहाई आज तक नही ंहो पाई है. अब कई सालो ंबाद उनकी įरहाई की ŮिŢया दोबारा शुŝ हो गई है. आनंद 

के मामले मŐ रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने कŐ ūीय गृह मंũालय के सिचव को उिचत कदम 

उठाने का िनदőश िदया है. साथ ही आनंद के पįरवार को इस मामले मŐ जŝरत पड़ने पर रा Ō̓ ीय 

मानवािधकार कायŊकताŊ और सुŮीम कोटŊ के वकील राधाकांत िũपाठी की मदद लेने का भी िनदőश िदया गया 
है. अब इन Ůयासो ंसे 70 के दशक से मुİƅ पाने के िलए संघषŊ कर रहे इस उिड़या सैिनक की įरहाई की 
उʃीद जगी है. 

1965 भारत-पािकˑान युȠ 

आनंद पũी का घर भūक िजले के धामनगर थाना अंतगŊत कʞाणी गांव मŐ है. उनका जɉ 1928 मŐ Šआ था. 
उɎŐ भारतीय सेना भतŎ कŐ ū गोखेल रोड, कोलकाता के माȯम से भारतीय सेना मŐ भतŎ िकया गया था. बाद 

मŐ उɎŐ भारतीय सेना की 31 बंगाल इंजीिनयįरंग रेिजमŐट मŐ एक जवान के ŝप मŐ िनयुƅ िकया गया. 1962 

मŐ आनंद भारत-चीन युȠ मŐ शािमल हो गए. 1965 मŐ भारत और पािकˑान के बीच युȠ Šआ था. इस युȠ मŐ 
वह भी शािमल थे. तब से, आनंद पũी पािकˑान के लाहौर मŐ कोट-लकपत सŐटŌ ल जेल मŐ युȠबंदी के ŝप मŐ 
अपना जीवन िबता रहे हœ. 

फोटो देखकर बेटे ने पहचाना 

7 फरवरी 2003 को गृह िवभाग की ओर से एक िवǒापन Ůकािशत िकया गया था. उसमŐ आनंद की फोटो थी. 
फोटो से पता चला िक वह पािकˑान की जेल मŐ है. लेिकन इˠामाबाद मŐ भारत के उǄायुƅ ने घोषणा की 
िक उनका नाम 'नसीम गोपाल' है. चंूिक नसीम (आनंद) की मानिसक İ̾थरता खो गई थी, इसिलए उसके 

बारे मŐ अिधक जानकारी नही ं जुटाई जा सकी. वही,ं एक िवǒापन मŐ आनंद पाũी की फोटो आने के बाद 

उनके पįरवार और बेटे िवȨाधर पाũी, जो पेशे से पुजारी हœ और कोलकाता मŐ रहते हœ, उɎोनें फोटो देखकर 

अपने िपता को पहचान िलया. उनके गांव वालो ंने भी िवǒापन मŐ लगी तˢीर की पहचान आनंद की तˢीर 

के ŝप मŐ की. इस िवǒापन को देखने के बाद िवȨाधर कोलकाता मŐ 'िदगंता' (एक सामािजक कʞाण 

ETV BHARAT, Online, 19.3.2024
Page No. 0, Size:(0)cms X (0)cms.



संगठन) के कायाŊलय गए. वहां उɎोनें पिʮम बंगाल राǛ उपभोƅा संरƗण पįरषद के सद˟ और 

अंतराŊ Ō̓ ीय मानवािधकार पįरषद िदगंता के जनरल एिडटर उȋल रॉय को इसकी जानकारी दी. इस संदभŊ 
मŐ, 5 फरवरी 2004 को, रॉय ने आनंद पाũी की įरहाई के िलए ओिडशा राǛ सैिनक बोडŊ  के सिचव और 

िनदेशक और ओिडशा गृह िवभाग के उप सिचव को एक अनुरोध पũ भेजा. 

तǽालीन िवदेश मंũी को पũ 

इस मुȞे पर आनंद के बेटे िवȨाधर पाũी और उȋल रॉय ने तǽालीन िवदेश मंũी Ůणब मुखजŎ और िवदेश 

सिचव िशवशंकर मेनन से मुलाकात की. उɎŐ िलİखत पũ मŐ अपनी िचंता ʩƅ की. इसके अलावा उɎोनें 

ओिडशा के मुƥमंũी नवीन पटनायक और कई गणमाɊ लोगो ंसे मुलाकात कर इस बात की जानकारी दी. 
भारत ही नही,ं उɎोनें इसकी जानकारी पािकˑान के तǽालीन िवदेश मंũी ŵी अनवर बनŎ को भी दी, जो 
अपने आिधकाįरक दौरे पर पंजाब के चंडीगढ़ आए थे. इसके अलावा, िवȨाधर ने पािकˑान के िवशेष दूत 

हािमद अंसारी परानी से मुलाकात की और उनसे अनुरोध िकया िक युȠ बंदी नीित के अनुसार उनके िपता 
को मुƅ और ŮȑिपŊत िकया जाए. 

2006 मŐ हœडओवर की संभावना पैदा Šई 

12 नवंबर 2006 को, ओिडशा के मुƥमंũी ने आनंद की पािकˑान जेल से įरहाई की सुिवधा के िलए Ůणब 

मुखजŎ को एक अनुरोध पũ भेजा. 20 िदसंबर 2006 को, िवदेश मंũालय के तǽालीन संयुƅ सिचव 

(पािकˑान िडवीजन) और सीएम ने उȋल रॉय को उɎŐ लाने के िलए वाघा सीमा पर जाने की सूचना दी. 

मुİƅ की आशा मर गई 

उȋल रॉय िवȨाधर पाũी के साथ वाघा बॉडŊर गए. उɎोनें देखा िक पािकˑानी सरकार ने कई भारतीय 

कैिदयो ंको įरहा कर िदया था, लेिकन आनंद पाũी को युȠबंदी के ŝप मŐ įरहा करने पर सहमत नही ंŠई. 

पािकˑानी सरकार आनंद पũी को युȠ बंदी के तौर पर नही,ं बİʋ भारतीय नागįरक बंदी के तौर पर įरहा 
करना चाहती थी. ऐसा इसिलए, Ɛोिंक िजनेवा अिधिनयम के अनुसार, िकसी भी देश को िकसी भी 
'युȠबंदी' को 12 साल से अिधक समय तक िहरासत मŐ रखने की अनुमित नही ं है. यही कारण है िक 

इˠामाबाद मŐ भारतीय उǄायुƅ ने आनंद पũी को भारतीय नागįरक कैदी के ŝप मŐ ˢीकार नही ंिकया. 
केवल इˠामाबाद मŐ भारतीय उǄायोग ने आनंद पाũी को युȠबंदी के ŝप मŐ ˢीकार िकया. उस िदन के 

बाद से आनंद पाũी को पािकˑान जेल से įरहा नही ंिकया गया है. 

हालांिक, 1965 से, उिड़या जवान आनंद पाũी (यिद वह अभी भी जीिवत हœ) पािकˑान की जेल मŐ हœ, और 

उɎŐ अनिगनत यातना, मानिसक पीड़ा और पीड़ा का सामना करना पड़ा है. इसिलए उɎŐ जʗ से जʗ 

पािकˑान जेल से 'युȠबंदी' के ŝप मŐ įरहा करने की आम मांग है. बाद के मामले मŐ आनंद की įरहाई की 
ŮिŢया शुŝ नही ंहो सकी. राǛ सरकार के Ůशासिनक अिधकाįरयो ंएवं अवर सिचव 2023 ओएसएस के. 

रिव कुमार ने 3 अगˑ को पũ के माȯम से भारत सरकार के रƗा िवभाग, िवशाल सिचव, Ůाƅन सेवाधाड़ी 
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िवकास िवभाग से आनंद पाũी के संबंध मŐ िववरण उपलɩ कराने एवं आवʴक कारŊवाई करने का अनुरोध 

िकया था. 

मानवािधकार कायŊकताŊओ ंके Ůयास 

इस संवेदनशील मुȞे पर रा Ō̓ ीय मानवािधकार कायŊकताŊ और वकील राधाकांत िũपाठी ने 2020 मŐ रा Ō̓ ीय 

मानवािधकार आयोग मŐ मामला दायर िकया. इस मामले मŐ आयोग ने 20 जनवरी 2021 को िवदेश िवभाग को 
8 सɑाह के भीतर कारŊवाई करने का आदेश िदया. हालांिक, ईटीएच (ETH) मŐ कोई Ůगित नही ंहोने के 

कारण, राधाकांत िũपाठी ने 2023 मŐ एनएचआरसी (NHRC) मŐ िफर से मामला दायर िकया. इस मामले मŐ, 
रा Ō̓ ीय मानवािधकार आयोग ने अपने फैसले मŐ िफर से गृह मंũालय के सिचव को उपरोƅ आदेश जारी 
िकया. 

NHRC का गृह मंũालय को िनदőश 

कोई नतीजा नही ं िनकलने पर एनएचआरसी (NHRC) ने 8 माचŊ 2024 को दोबारा मामले की सुनवाई की, 
और कŐ ūीय गृह मंũालय के सिचव को सƢ िनदőश िदया िक 15 अŮैल 2024 तक कŐ ūीय गृह मंũालय के 

सिचव को सूिचत करŐ . इस संबंध मŐ उठाए गए कदमो ंके बारे मŐ, ऐसे मŐ कहा जा रहा है िक इस आदेश के 

बाद िसपाही आनंद की įरहाई की उʃीदŐ  बढ़ गई हœ. 

उɎोनें देश के िलए लड़ाई लड़ी और पािकˑान ने उɎŐ पकड़ िलया. उɎोनें अपना जीवन लाहौर जेल की 
अंधेरी कोठरी मŐ एक कैदी के ŝप मŐ िबताया. 6 दशक बाद भी राहत नही.ं भūक की धरती का वीर िसपाही 
आनंद įरहाई का इंतजार कर रहा है. इस बीच, िवȨाधर, सात साल का बेटा, िजसने अपने िपता को भेजा था, 
तब से अब तक िपता के वापस लौटने की राह देख रहा है. Ɛा आनंद एक बार िफर कʞाणी और उसके 

पįरवार की गोद मŐ लौट आएगा? 
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Telangana Schoolsˋूल मŐ नही ंशौ चा लय! छा ũा ओ ंको हो रही ‘किठ ना इयो ं ’यो ं
पर NHRC का एƕन, तेलंगा ना सरका र को भेजा नो िट स 

https://www.enavabharat.com/state/other-states/nhrc-notice-to-telangana-government-
on-difficulties-faced-by-girl-students-due-to-lack-of-toilets-in-schools-889760/ 

नई िदʟी: रा Ō̓ ी य मानवािधकार आयोग (National Human Rights Commission, NHRC) ने नलगोडंा गो ं
िजले के (Nalgonda District) एक हाई ˋूल मŐ शौचालय (Toilet) की कमी के कारण छाũाओ ं (Female 

Students) को किठनाइयो ं का आरोप लगाने वाली एक įरपोटŊ पर तेलंगाना सरकार (Telangana 

Government) को नोिटस जारी िकया है। सोमवार को जारी एक बयान मŐ, एनएचआरसी ने कहा है िक यिद 

खबर सच है, तो यह छा ũाओ ंके मानवािधकारो ंका गंभीर उʟंघन है। एनएचआरसी ने कहा िक उसने 

“एक मीिडया įरपोटŊ का ˢत: संǒान िलया है िक नलगोडंा गो ंिजले के देवरकोडंा को ंिजला पįरषद बािलका 
उǄ िवȨालय मŐ शौचालय सुिवधाओ ंकी कमी के कारण छाũाओ ंको किठनाइयो ंका सामना करना पड़ रहा 
है”। 

ऐसी थी हा लत  

उसने कहा, “किथत तौ र पर, छाũाओ ंने सुलभ पįरसरो ंमŐ शौचालय का उपयोग करना शुŝ कर िदया था 
लेिकन पैसे देने के िलए कहने पर उɎŐ इसका उपयोग बंद करना पड़ा। इसके बाद लड़िकयो ंने देवरकोडंा 
को ंबस ːॉप पर मुɞ शौचालय का इˑेमाल करना शुŝ कर िदया। Ůबंधन ने हालांिक उɎŐ शौचालय का 
उपयोग करने से रोक िदया और उɎŐ वापस भेज िदया गया।” 

बयान मŐ कहा गया िक आयोग ने तेलंगाना सरकार के मुƥ सिचव को नोिटस जारी कर चार सɑाह मŐ 
िवˑृत įरपोटŊ मांगी है। įरपोटŊ मŐ उठाए गए या उठाए जाने वाले Ůˑािवत कदमो ंको शािमल िकया जाना 
चािहए तािक ऐसी घटनाओ ंकी पुनरावृिȅ न हो। 
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ˋूल मŐ टॉयलेट की कमी से छाũाओ ं को परेशानी, NHRC ने तेलंगाना सरकार को 
नोिटस भेजकर मांगी įरपोटŊ 

https://www.republicbharat.com/india/girl-students-face-problems-due-school-toilet-
nhrc-notice-to-telangana-government-asked-report/ 

हाई ˋूल मŐ टॉयलेट की कमी के कारण छाũाओ ंको किठनाइयो ंका आरोप लगाने वाली एक įरपोटŊ पर 

NHRC ने तेलंगाना सरकार को नोिटस जारी िकया है। 

NHRCNotice To Telangana government:रा Ō̓ ी य मा नवा िध का रआयो ग (एनएचआरसी ) ने नलगो ंडा 
िज लेकेएकहा ईˋूल मŐशौ चा लयकी कमी केका रण छा ũाओकंो किठ ना इयो ंका आरोप लगा ने वा ली 
एकįर पो टŊ पर तेलंते गालं गाना सरका रको नो िट स जा री िक या है।है सो मवा रको जा री एकबया न 

मŐ,मŐएनएचआरसी नेकहा है िक यिद खबर सचहै,हैतो यहछा ũाओकेंमा नवा िध का रो ं का गंभीगं भीर 

उʟंघʟं न है।है 

एनएचआरसी नेकहा िक उसने“एकमी िड या įर पो टŊका ˢत: संǒासं ǒान िल या है िक नलगो ं डा िज 

लेकेदेवदे रको ंडा िज ला पįर षद बा िल का उǄिव Ȩा लय मŐशौ चा लय सुिवसुिवधा ओकंी कमी केका रण 

छा ũाओकंो किठ ना इयो ंका सा मना करना पड़ रहा है”है। 

इस वजह सेछा ũा ओ ंने शुŝ िक या देवदे रको ंडा बस ːॉ प का मुɞ शौ चा यल  

उसनेकहा ,“किथ त तौर पर,छा ũाओनें सुलसु भ पįर सरो ंमŐशौ चा लयका उपयो गकरना शुŝशु करिद या 
था लेिकलेिकन पैसेपै सेदेनेकेिल एकहने पर उɎŐ इसका उपयो ग बंदबं करना पड़ा । इसकेबा द लड़िक यो ं
ने देवदे रको ंडा बसːॉ प पर मुɞमु शौ चा लयका इˑेमाˑे मालकरना शुŝशु करिद या । Ůबंधबं न ने हा 
लां िक उɎŐ शौ चा लयका उपयो गकरने से रो क िद या और उɎŐ वा पस भेजभे िद या गया ।” 

तेलंगा ना सरका र ने जारी िक या नो िट स 

बया न मŐकहा गया िक आयो ग ने तेलंगालं गाना सरका रकेमुƥमु सिच वको नो िट स जा री करचा र सɑा 
ह मŐ िव ˑृतˑृ įर पो टŊ मां गी है।है įर पो टŊ मŐ उठा ए गए या उठा एजा ने वा ले Ůˑा िव तकदमो ंको शा िम 

ल िक या जा ना चा िह ए ता िक ऐसी घटना ओकंी पुनपुरा वृिȅवृिȅन हो । 
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